
CENTRAL AOMDHSTRATIVE TRIBUNAL^ IRlNCIPAt BENCH
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IN
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New Delhi: this the 24thclay of *^^1996.

HDN'BIE MR.S.R.ADIGE,ME||BER(A).

HON'BIE I]R.A.VEDAVALLI, MEMBER (j).

Singh,
R/o Or. No,'76X ^ctor IV,
Pkjshpa Vihar:
New Delhi - 1J0017.

AJ^ 16 others ..... .Applic ants,<

Versus

1. Union of India
through the Secretary ^
Ministry of Hone Affairs,
Govtj» of Indian
North Block:

New Delhi I

2. The Secretary,
Ministry of Finances
Govtji of India.
North Block-
New Ctelhi.^

3. The IHrectoi^-General:
Bureau of Pclice Research &Developeent^^
Ministry of Hone Aff alrs-
Govtii of India,
G.<3,0,0onplex,
L^hi Road,
New I^lhi. ,,,.,,Respondwsts^

ORDER (By CIRCUIATION)

BY HQN'BIE tffl.SJt,ADiaS.MEMBERTaK

Ws have perused the

2. The main ground taken is that an error

in the judgment has been committed in as much as

the Vth Pay Commission has beem equated with the

Tribunal, and by asking the applicants to go before

the Vth Pay Commission, the violation of the

fundanentalr ights done to the applicants will not

be remedied I



- 2 -

2^ Vie ar« unable to accept the review
applicant.' contention that by leaving it open to
thM to represent to the Vth Pay Connissicn there
has been any equation of the Tribunal with that
body. The Hon'ble Suprene Court has been pleased
to observe in acatena of Judgnents, that the

evaluation of duties and responsibilities of
respective posts and their detemlnation for the
purpose of consideration of dabs of 'eqaal pay
for equal work', is anatter best left to the
expert bodies like Pay Connission and as the Vth
Pay Caonission is already In session, we had
correctly declined to express any opinion -.ether
the duties and responsibilities of the applicants
uere on all fours with their counterparts ott»r
than the Police Orgnisation,' »h are fortified In
Pur view by the Hon'ble S^Pre... ^
the case Delhi veterinary Association Vs.a 001
others - Am 1984 X 1221.

3^ Under the clrcunstavie, we are unable
to hold that the grounds taken in the

sttbit of Soction 22<3)(f)within the scope and aablt oi
read with Order 47 Bule 1CK, under which alcne
my order/decision/Judg^nt can be revlewedJ

This R.A. is therefore rejected;

/ug/s

V s (S.R.ADI<^ )( DR,A.VEDAVAUeI ) MSABERiA).
MeMBER<J)


